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— के� �ीय सरकार, आधार, (िव� तीय और अ� य सहािय�कय�, �सुिवधा� और सेवा� का 

लि  यत प"रदान) अिधिनयम, 2016 (2016 का 18) क( धारा 7 के उपबंध� के अनसुरण म-, भारत के राजप0 असाधारण, 

भाग-II, खंड-3, उप खंड (ii) म- का.आ. सं3 यांक 371(अ), तारीख 8 फरवरी, 2017 6ारा �कािशत  भारत  सरकार के  

उपभो9 ता मामले, खा; और साव<जिनक िवतरण मं0ालय, खा; और साव<जिनक िवतरण िवभाग क( अिधसूचना म- 

िन� निलिखत और  संशोधन करती ह:ै- 

 उ9 त अिधसूचना म-,- 

(क) पैरा-1, के उप-पैरा (2) म- “30 िसत� बर, 2017 तक” अंक� और शA द� के B थान पर “31 �दस� बर, 2017 तक” अंक 

और शA द रखे जाएंगे। 

(ख) पैरा-2 के उप-पैरा (1) म- “30 िसत� बर, 2017 तक” अकं� और शA द� के B थान पर “31 �दस� बर, 2017 तक” अंक 

और शA द रखे जाएंगे।  

[फा. सं. 9(2)/2016-पीडी II] 

नीला�बुज शरण , आDथ<क सलाहकार  

�ट� प

�ट� प�ट� प

�ट� पण:

ण:ण:

ण: मलू अिधसूचना भारत  के  राजप0, असाधारण, भाग II, खंड 3, उप खंड (ii) म- का.आ.  371(अ), तारीख  

8 फरवरी, 2017 6ारा �कािशत क( गई थी और का.आ. सं3 यांक 2040 (अ) तारीख 29 जून, 2017 6ारा उसका संशोधन 

�कया गया था।  
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MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION 

(Department of Food And Public Distribution) 

NOTIFICATION 

New Delhi, the 28th September, 2017. 

S.O. 3176(E).— In pursuance of the provisions of section 7 of the Aadhaar (Targeted Delivery of Financial 

and Other Subsidies, Benefits and Services) Act, 2016 (18 of 2016), the Central Government hereby makes the 

following further amendments in the notification of the Government of India in the Ministry of Consumer Affairs, Food 

and Public Distribution, Department of Food and Public Distribution, published in the  Gazette of India, Extraordinary, 

Part II, Section 3, Sub-section (ii), vide number S.O. 371(E),  dated the 8
th

 February, 2017, namely : - 

In the said notification,-  

(a) in paragraph 1, in sub-paragraph(2),  for the words, figures and letters “by 30
th

 September, 2017”, the 

words, figures and letters “by 31
st
  December

 
, 2017” shall be substituted;  

(b) in paragraph 2, in sub-paragraph(1),  for the words, figures and letters “by 30
th

 September, 2017”, the 

words, figures and letters “by 31
st
  December, 2017” shall be substituted.  

[F.No. 9(2)/2016-PD II] 

NILAMBUJ SHARAN, Economic Adviser 

Note :- The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-

section(ii), vide number S.O. 371(E), dated the 8th February, 2017 and amended vide number S.O. 2040(E), dated the 

29
th

 June, 2017. 
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